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RAJIBHAWAN
RAIPUR

Raipur, the 12th December 2018

NOTIFICATION

No. 11033/RS/2018. — In excercise of the powers conferred on me by sub-
clause (b) of clause (2) of Article 174 of the Constitution of India, I Anandiben Patel,
Gowernor of Chhattisgarh, hereby, dissolve the existing Legislative Assembly of the
State of Chhattisgarh from 12th day of December, 2018.

Sd/-
(Anandiben Patel)
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